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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

MONDAY, THE EIGHTH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 31368 OF 2025

Between:

...PETITIONER
AND

M/s Gaj
1-10113,
506002

ianand Enterprises, Rep. by its Proprietor Rajpurohit Jabbar Singh, H.No.12-
, Pinnavari street warangil, warahgal Urba'n Warangal District-Telangana-
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issued by the 3rd respondent as illegal, arbitrary, unjust, unconstitutional, ultra

virus of the Cigarettes and other Tobacco Products (Production of Advertisement

Regulation of Trade and Commerce, Production, Supply and Distribution) Act,

2003, in violation of principles of natural justice and in violation of Articles 14, 19

and 21 of the Constitution of India and set aside the same and consequently

direct the respondents not to interfere in any manner with the trade and business

carried out in the products that fall within the said notific"ation by the petitioner or

its personnel and tlre persons/entitles to whom is supplied those products.

lA NO: 1 oF 202s

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the operation of the Notification 542IFSS-1t2O25 dt'24-05-2025 issued

by the 3rd respondent in so far as the petitioner-trader is concerned' pending

disposal of the main writ petition'

Gounselfor the Petitioner : SRI Y'BALA MURALI

counserfor the Respondent No'1&3 
L?-JJfiTP#&tllfSLrH Fw

counser for the Respondents No.2,4&5 : sRl MAHESH RAJE' GP FoR HoME

Counsel for the Respondents No'6 : --

counser for the Respondents No'7&t ' SBrtJSI0lffi?'%"lRNMENr

The Court made the following: ORDER



IN THE TIIGH COURT FOR THE STATE OF TELANGANA
AT TTYDERABAD

THE TION'BLE THE CHIEF JUSTICE SRI APAR"ESH KTIMAR SINGH
AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

2025

DATED .08.12.202s

Between:

l\{/s. Gajanand Enterprises

AND

The State of Telangana,

$en; !r j1s Principat Secretary,
Health, Medical & Family W"ti,a." Department,
Secretariat, Hyderabad and seven rth;;.'

3

... Petitioner

{

... Respondents
ORDER:

Sri Y. Bala Murali, Iearned counsel appears for
petitioner.

Sri Tandra Ramesh, Iearned Assistant Government
Pleader appears for respondent No.l.

sri Mahesh Raje, Iearned Government preader for Home
appears for respondent Nos.2, 4 and 5.

Ms' L' pranathi 
Reddy, Iearned senior Standing counsel

for Central Govt , ,

,.rnment, appears for respondent Nos.7 and g.
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2. This Writ Petition is filed with the following prayer:

"For the reasons stated in the accompanying affidavit, the

petitioner prays that this Hon'ble Court may be pleased to

issue rvrit, order or direction especially one in the Nature of

\Vrit of Mandamus declaring the Notification 542IFSS-

112025 dt.24.05.2025 issued by the 3'd respondent as

illegal, arbitrary, unjust, unconstitutional, ultra virus of the

C;garettes and other Tobacco Products (Production of

Arlvertisernent Regulation of Trade and Commerce'

Pr,rduction, Supply and Distribution) Act' 2003' irr

vic,lation of principles of natural justice and in violation of

Anicles 14. l9 and 2l of the Constitution of India and set

asirle the same and consequently direct the respondents not

to irttcrf'ere in any manner with the trade and business

carlied out in the products that fall within the said

notification by the petitioner or its personnel and the

'persrons/entities to whom is supplied those products'" '

3.Learnedcounselforthepetitionerseekspermissionof

thisCourttowithdrawtheinstantWritPetitionwithlibertyto

the petitioner to f,rte a fresh Writ Petition'

4. Learned counsel appearing for respondent Nos' l'2' 4' 5'

7 and 8 rePort no objection'

5. Accordingly' without making any comment on the

t Writ Petition is

merits of the case of the petitioner, the instanl
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3 HC.J (AKrS, J) & GMM, J
W.P.No.31368 of 2025

To,

dismissed as withdrawn with liberty to the petitioner to file a

fresh Writ Petition. There shall be no order as to costs.

Miscellaneous applications, if any pending, shall stand

closed.

sD/- . MALLIKARJUNA RAO
ANT REG
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CTION OFFICER

One CC to SRI Y.BALA MURALI' Advocate' [OPUC]

TwoCCstoGPFoRMED|CAI.HEALTHFW,HighCourtfortheStateof
Telangana. [OUTI

TwoCCstoGPFoRHoME,HighCourtfortheStateofTelanganaat
Hyderabad.tOUTl

oneCCtoSMT.L.PRANATHIREDDY,SCFoRCENTRALGoVERNMENT

1

2

BSK

LS
w

3

4
[oPuc]

5. Two GD CoPies'



I
iF

HIGH COURT

DATED:08/1 212025

ORDER

WP.No.31368 of 2025

DISMISSING THE WRIT PETITION
AS W|THDRAWN
WITHOUT COSTS
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